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Rocommendation of the Goyernor.on Vote on Account
for the Finacial year 2024-2025

The Govemor has made necessary recommendation und€r Artide

203 (3) rtad with Article 206 of ttre Constitution of India for moving :

ttrg Demands for Grants 2024-2025 and for obtaining Vote on Account

for four months from April to July 2024. '

Shaji C. Baby,

Secreary-In{halge;
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